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NOTIF.ICATION-

The · 14th December 1979 

-' 

N o.LGL.206/79/37.-T he foJlowing Act of the Assam Legislative 
Assembly which received.1the assent of the Governor is hereby-.. pub· 

'tishcd~ for gf'n~rat iofori:n:rtion. · 
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c. 14, 1979 

ASSAM ACT XIV . OF 1979 

(Received the assent of the Gove~nor on 1st December, 1979) 

THE ASSAM CONTlNGENCY FUND 
(AMENDMENT) ACT, 1979 

An 

A Act 

further to amend the Assam Contingency 
Fund Act, 1950. 

Preamble. Whereas it is expedient to amend the ~~:aix of 

Assam Contingency Fund Act, 1950, here- 1950. 
inafter called the principal Act. 

It is hereby enacted in the Thirtieth 
Year of the Republic of India as follows :-

Shor • ti t le 1. ( 1) 1 his Act may 
and com- A C · 

be called the 
(Amendment) mencement. ssam onungency Fund 

Act .. 1979. 

(2) It shall ~ome into force at once 
and shall remam valid upto 3 lst March ~ 
1980. 

Amendment 2. In the 
of Section 3 h fi ll · 
of Assam t e 0 owing 
Act IX of namely:-
1959. 

principal Act, in Section 3, 
proviso shall be added, 

"Provided that during the period of 
operation of the Assam Contingency Fund 
(Amendment) Act, 1979, a further sum of 
twenty crores of rupees shall be paid from 
and out of the Consolidated Fund of the 
State of Assam into the Contingency Fund". 

U. TAHBILDAR 
Secreiary to the Govt. 'of Assam; 

Legislative Department. 
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